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T2 ol cation has been moved by the
sl e seNime the relief to issue direction to the
SemponueToE o a3y 31l cetizal benefits such as gratuity

ant lasars STasmmeant 2Cc. to the applicant,

Tz =mo_icent was admittedly employed as

Sl el @ o3 3cughtT yoluntary retirement on 28-10-1991

Ir =ne groune of her iliness, The retiral dues are not
T T =nE applicant for which the respondents had taken

“iE ples Thal csTizin outstanding smount was to be adjusted
iz oFf The smouet of rstirzl benafits., The respondents in

gaze 36 of o= Councer Affidavit has shown that the amaunt

* s sl Sesefits sich is to b pald to the spplicant

o
is sscimes =d in the lattsr pnw the m{zutmd,tqg.




=s wall as an opportunity to explain,

The respondents, however, admit thabﬂth

retiral penefits are due to be paid to ﬂ‘lﬁ%u“'ﬂ"
aftsr msking adjustment of the outstanding amount reco-
verable from the spplicant, It has been contended by

the learned counssl for the respondents that if the
cayment of the ratiral benefits without adjustment of

dues are mads to the gpplicant, then it would not be
possibles to make any recovery fram the spplicant, Thus
t=king into accoynt the contention of tha lsarned coynsel
for the gpplicant the respondents are directed to completas
the procadure sueh as by issuing the show cause notice

about the deductions which are proposed to bs made fram

tha retiral benefits end work out and make final pgmgm-e

-’

of the retiral benefits after adjustment of the dues within i

=9 = period of three months fram the date of nmtﬂ-ﬂlﬁﬂﬂ_ > %okl

of this orger.
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